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1.1, 2938(3).—Fva 1T TCHTE, Fu«T Afafaaw, 2013 (2013 &1 18) F¥ &TIT 458 FIT W& ATHAT &1 THT
FA U I AT AT 17 66 A ITLURT (2) F arefiw o H fafga afxwat o &t & gas, Fraswar, ==, 95
faeett, STEHaTaTR, gaarane o foenT fRuq eeft fAgerst #1 =0 od F srexefia sy wdt & & 7% =07 awar
FT 7 & [ UAT F3AT S| | AEeqF R qT 3 STT 6 oTefie orfndl T TATASA TE FT Fahll g AT SAT a5
ST Y TRl B

2. g ATAGAAT ATEHIT TSI § THTIF T A F TG g1

[T, &. 1/06/2014-T7e1-V]

MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 6th September, 2017

S.0. 2938(E).—In exercise of the powers conferred by section 458 of the Companies Act, 2013 (18 of 2013),
the Central Government hereby delegates to the Regional Directors at Mumbai, Kolkata, Chennai, New Delhi,
Ahmedabad, Hyderabad and Shillong, the powers and functions vested in it under sub-section (2) of section 66 of the
said Act, subject to the condition that the Central Government may revoke such delegation of powers or may itself
exercise the powers under the said sub-section, if in its opinion such a course of action is necessary in the public interest.

2. This notification shall come into force with effect from the date of its publication in the Official Gazette.
[F. No. 1/06/2014-CL-V]
AMARDEEP SINGH BHATIA, Jt. Secy.
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